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Ectween: : N i
¢, R.Krishna Huxthy. . applicant

and
Unlon of India represented Dy:

1. The Secretary

D.H.0.FP.0.,

v, ilinistry ol Devence,
tlev: Delhi, 110 011

fx,;:m_k_; il~acl Ouaz bors,
.00, tlow Delbd 110

Enqinobr—in—chief,
Moslunir Houra,

o1l .

9. The Chisf Fnagineecr, toubhern Copmand, Puneo,
raharashtra 411 001. Respondents.,
Coun=el for the applicant: sri .ok Anjaneyulu.

Counsnl

4.
(VR T

rospondenn srl M.oRamualu.,

conrplt:

llon'ble 5ri R.Rangarajan,Member (M)

lon'‘hle ~ri B.5.Jdal Parameshwar,ﬁembqr(J)

JULGIENT, i
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(per lion'ble Zri R. Rangarajan, Hember {(A)

|
Heard Sri .S Anjameyulu for the applicant
Y - ~ ! J— ) I - - ; NG€‘11t.qe
and Ms. sShyama for ori pamulu for the rLspg :
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this O.A., joined Eépif%ﬂ as

. T4 _— ey A=
pplicant

‘or short he 11Like
Lower Division Clerk { LDC for short)in the Tillitary

; - 1~19 . that relevant
Engincering corvice on 6.11-1942. At thalt rolevi
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‘tim%ﬁﬁhére were only two grades % available viz.,! Lover

L4

Division Clerk and Upper Division Clerk. In 1944 on account

of restructuring of the Department, three grades Liz;, A, B and C

‘were formed. This classification of A, B and C eas done in
pursuance to the instructions of the unified scples introduced
by the then Government of India Memorandum dated i9-8—1944.
Thereafter Varadhacharyulu Pay Commission Report was duly
publiéégd and notified by the respondents. FPursuant to

this report new pay scales were introduced some time in the

year,1947. s a result of which all the three grades were

1E

abO}iShed and in that place 2 grades viz., LDC and upC were
introduced. The reco: mendations of Varadhacharylu Fay

Commission were accepted by the respondents with effect from
i
] l v
1-1-1947., It is an undisputed fact that ?,A and' B grades Clerks
N — .o
N ’
vere erquated to Unc whereas C Grade Clerks were eguated to
i
]

i
IpC and their Pay Scagles were Rs.80-~270 for UDC and Rs.55--130

| -
!

FOr L.D.CSes respectively. At the: relevant time, the
apﬁlicant was rerving as Grade-~D and that his contention 1s
: r
that he should be treated as UDC as OD 19-1-1947. Though-Me

be
was entitled to xﬁfﬁequated to thé post of Unc., the res-
pondents wrongly and illegally equated him and specificd the
applicant as IDC thereby down-grading his position., This,

the applicant submits is contrary to the recommendation of the

commission.
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This O.A.; i= fileéLFo direct the respondents

(1)

to reclassify him as Unc with effect from 1—1-1947;éto

. refix his pay in the scale of UDC and grant him

i

increments as and hen due andzto calculate the difference
in arrears of pay arising due to the refixation of pay

and pay 60% of the!aﬁount to the applicant in terms of

B
~

'the or’er of the Supreme Court dated 4-11-1887 in

by ,lléwljwr %wcﬂq CHT

Civil Appeal 10.4201 and also as ordered{in 0.5.40.1037/92

dated 29-9-1995 and 15~4_19%§.and also in O A.N0.501/93
of Calcutta Bench of the Central Administrative Twibunal

dated 3.1.1994 qndyto'pay.other consequantial“beﬂefits,£
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arizing out of tha above. v o 5

Both sides agxee that this is a covered cpre and the

orders given_in the previous O.A., may bo given gn this

¢
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Hence the O.A,, is %ﬂiﬁﬁ'diSpOEed of directing
. , ¥ ‘

&8 the respondents to follow the judgment df,the Bombay

-
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&

pench of the Central Administrative, Tribunal in

C.A.N0.1037/92 dated 29,9,1995. But the applicant
is entitled for arrears only in accordance with the

judgment of the llon'ble Supreme Court in Civil Appeal

"
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Ho.4201/95 dated 4-11-1987.

The 0.4., 1s ordered accordingiy at the

adinl=sion stayes 1ltself. MNo costs.
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